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Shrl P> G. Jain, Member (A) j

This review application under Rule 17 of the Central

Administrative Tribunal (procedure) Rules, 1987 read with

Section 22 (3) (f) of the Administrative Tribunals Act,'

1985 seeks review of the judgment delivered on 10»1.1991

in O.A. No. 2244/90 titled Liaquat Ali & Ors. Vs. Union of

Irdia & Ors. The sole ground of seeking revievj of the

aforesaid judgment is to the effect that the documentary

evidence on record indicating that applicant No.l had also

approached the appropriate authority vide his application

dated ,20.9.1990 for regular is at ion of the said Railv^ay

quarter in his name was ,not taken into consideration.

2. The ground taken by the applicant is misconcieved

as will be seen from para 7 of the judgment under review.

The imougned order was dated 19.6.1990. It was with

reference to the request of applicant No.2, i.e., father of

the applicant No.l, and was also addressed, to him and not

to applicant No.l. Vi/hat is referred to as the application

dated 20.9.1990 of applicant No.l is only a representation

ag'ainst the impugned order dated 19.6.1990 and not an
. CU.,



- 2 -

application in the prescribed form in vjh ich necessary

details are required, to be furnished. Thus there is no

error apparent on the face of record and the review

application is devoid of merit and the same is accordirgly

rejected, by circulation.

(P. C. ( sf sVs^loi,
J/EMBER, (A) . . • VEE-CHAIRMAN


